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lA NO: 1 OF 2025

.. RES POND E NTS/RES PONDE NTS

Petition under section 151 cPc praying that in the circumstances stated
' in the affidavit filed in support of the petition, the High court may be preased tosuspend the operation of the orders passed by the Learned singre Judge inw'P' No' 32233t2013 dated' 07-10-2025 and further direct the Respondents topromote the Appellant as senior Deputy Generar Manager on time-bound basis
as per the promotion policy and further direct the respondents to promote the



appricant to the post of Additionar Generar Manager, Generar Manager and

Director as per the roasters being maintained by the Respondents' pending

disposal of the above Writ APPeal'

counser toi ttre Apperrant: sRr 
?3'-1i'Ii'rtiJJ?IiSSNsEL 

APPEARTNG

Coun6el forthe Respondent No'l: M/s' V' UMA DEVI

counsel for the Responde*" *B':irh 
SoLtclroR GENERAL oF INDIA

The Court made the following: JUDGMENT
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WritApneat No.B66 of 2025
Dated.: 0g.12.2025

Between:

B.Raju

.Appellant
and

Bharat Electronics Limited and, Zothers

..Respondents

Order:

Heard Mr. Goda Siva, learned Senior Counsel

appearing for Mr- p.subba Raju, learned counser for the

appellant and Ms. V.Uma Devi, leamed counsel appearing

for respondent No. 1 - BharatElectronics Limited.

2. This UTrit Appeal is directed against order

dated 07.10.2025, passed by 
^ learned Single Judge in
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W.P.No.3 2233 of 2O!3, preferred by the appellant (writ

petitioner)

3.llheaforesaidWritPetitionwasfiledwiththepfayer

to promote the writ petitioner to the post of

Manager (E-!) in the ye^r 2002 itself, rvhich he got

tn 2OO4 and for further promotion to the post of Deputy

General Manager (E,-VI) in the years 2008, 2009, 201'0

and 201.1, during which period his iuniors were allegedly

promoted.

4. During the course of submission, learned Senior

Counsel for the writ petitioner does not press the prayer

for promotion to the post of Manager (E-Vl with effect

from 2002. He submits that the writ petitioner was

promoted AS Deputy General Manager (E-VI)

on 29.06.201,2.
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5. The writ petitioner preferred the impugned Writ

Petition in 201,3 seeking promorion from an anterior dare

to the post of Manager (E-V) and to the post of Depury

General Manager (E,-VD in the years 2008, 2OOg, 201,0

and 201,1,.

6. The Writ Petition was dismissed on two grounds.

Firstly, that it is delayed. Secondly, that rhe reservation for

Scheduled Caste/Scheduled Tribe candidates being

followed in the matter of promotions cannot be faulted in

view of the percentage of Execurives belonging to the said

categoly in Cluster-Ill, with which the writ petirioner is

concerned.

7. Learned Senior Counsel for the writ petitioner has

assailed the impugned Frndings of the learned Writ Court

on the ground that the delay, rf any, was not fatal as the

t
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writ petitioner was pursuing the matter before the
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National commission for Schedured Castes and schedured

Tribes. Moreover, the d,elay, if any, has not lead to
creadon of any vested ,bht in favour of those candidates,

who might have been promoted ahead of him. It is

further submitted that crau se 6.2 @) of promotion policy

flor Executives Prg. No.97) provides thar promotions

beftveen Clusters is subject to ava,ab,iry of vacancies.

The case of the writ petitioner essentiany is promotion
within the cluster from Manager @-v) to Depury General
Manager (E_\ID and ro the post of Deputy General
Manager (E-vI A). Though the said promotions wefe
granted to the writ petitioner, they were derayed from the
point when he was eligible. No one,s senioriry would be
affected within the Cluster. Therefore, the denial of the
claim of the writ petitionef by respondent Nr>.1-BEL was

not propef.



8. Learned counsel for respondent No.1-BEL submits

that the impugned Frndings are proper in the eye o[ law.

9. The materials on record do not disclose as to why

the case of the writ petitioner for promotion was ignored

or, if considered, as to why refected for the years 2008,

2OOg, 2O1O and 201,1,. In the aforesaid facts and

circumstances, we are of the view that the case o[ the

petitioner for promotion to the post of Depury General

Manager @-vD from anterior date when some of the

similarly situated persons wefe promoted as per the

promotion policy should not have been reiected only on

the ground of detay as the writ petitioner approached the

leamed Writ Court in 2013 after he was conferred

promotion to the post of Deputy General Manager (E-VI)

with effect from 29'06'2012 itself' In the absence of

material placed before the learned Writ Court as to what
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were the rcasons for non-consideration or rejection of the

case of thc writ petitioner in the pflor )'ears, such a

determination cannot be made at the appelrate stage also.

\x/rit petirioner is due to retire in Apr,, 2026. Therefore,

we consider it proper to allow him liberry ro make a
represenration within a period of two weer<s, wlth a,
dctailed flacts and supporting documents for cr>nsideration

of his case for promotion to the post of Dcpury General

Manager @,-VD from the year 2lt}gonwards.

10' lf such a representation is made, respondent No.1-
BEL wourd consider the same and.pass a speaking order
in accordance with law, within a period of twelve weeks
thereafter.

/
/11. 'the ,t

I
rnstant Writ Appeal stands disposed of. No

costs
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As a seguel rnis

stand closed.
Peuuons, pendrng if any,
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HIGH COURT

DATED:08/1 212025
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JUDGMENT

WA.No.I366 of 2025

DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS
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